RAJYA SABHA
Thursday, the 27th July, 2006/5 Sravana, 1928(Saka)

The House met at eleven of the clock

Mr. Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS

Safeguard agreement with IAEA
*61. SHRIMOINUL HASSAN: Will the PRIME MINISTER be pleased to state:

(@) whether the draft Bill on the US and India Nuclear Cooperation Promotion Act
of 2006 states that the US President must first determine that India and the International
Atomic Energy Agency (IAEA) have concluded safeguard agreements requiring the
application of IAEA safeguards in perpetuity; and

(b) if so, the reaction of Government on this which runs completely contrary to the
assurance given by the Prime Minister in both Houses of Parliament that India would
approach the IAEA for safeguards only after USA endorses the July 18, 2005
nuclear deal?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI ANAND SHARMA): (a) and (b) A Statement is placed on the Table of the
House.

Statement

(a) Section 4(b) (2) of the US House Bill entitled "United States and India Nuclear
Cooperation Promotion Act of 2006" proposes a Presidential Determination that India and
TAEA have concluded an agreement requiring the application of IAEA safeguards in
perpetuity in accordance with IAEA standards, principles, and practices [including IAEA
Board of Governors Document GOV/1621 (1973)] to India's civil nuclear facilities,
materials,
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and programmes as declared in India's Separation Plan, including material, used in or
produced through the use of India's civil nuclear facilities.

(b) The Prime Minister in his statement to Parliament on 29 July, 20 had
stated that "Before voluntarily placing our civilian facilities under IAE
safeguards, we will ensure that all restrictions on India have been lifted. The
Government continues to abide by that commitment. Technicai discussions
have taken place on an India- specific Safeguards Agreement with the IAEA on 8
July, 2006. But there is no question of placing Indian civilian facilities under
safeguards till we are assured that restrictions on civil nuclear energy
cooperation with India have been lifted. Further, the Bill reported out by the
House International Relations Committee is still under consideration, and at this
stage, it would be difficult to predict the language of the final legislation,
including any reference to the Safeguards Agreement.

SHRI MOINUL HASSAN: Sir, I have gone through the reply of the
Government. It is clear that there are wide divergencies existing between the
position of the Government of India's and the United States of America's law
makers. In this context, Sir, I would like to further ask whether the IAEA
safeguards proposed by the two versions of the Bill would be India-specific as
committed earlier by the Prime Minister or they would be in accordance with
the modern additional protocols, which are generally perceived as intrusive.
This is my first question.

SHRI ANAND SHARMA: Sir, the reply has made the position of the
Government very clear. For the benefit of this august House and the hon. Member,
I may mention that India has agreed to enter into civilian nuclear energy
cooperation with the United States of America and with other international
partners. As for the United States of America, July 18 Statement by the hon.
Prime Minister, Dr. Manmohan Singhji and President Bush outlines the
roadmap. And it also contains reciprocal obligations, the steps to be taken by
the United States of America and the steps which we have agreed to take. In
July 18 Statement, what is important is that there is an implict recognition of
the fact that India has a military nuclear programme and, therefore, calls for a
separation of civilian and the strategic facilities. That separation plan, we had
agreed to, was filed in both the Houses of Parliament. It also requires that for the
civilian nuclear facilities India enters into an agreement with the IAEA.
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But that agreement would be India-specific. That agreement is required since we did not
have any of our facilities under the safeguards. Under the same arrangement, even the
nuclear weapon States have safeguards agreements with the IAEA. Tt will ensure, Sir, a multi-
layer supply of reliable uninterrupted fuel of India. There is an interlocking mechanism
when we talk about safeguards. It is not only uninterrupted fuel supply but it will also
allow India to build up a strategic reserve and also to take corrective measures which we
may need by approaching other fuel suppliers and other countries if the situation were to
demand so. Sir, it is only placing our civilian facilities under IAEA and I repeat only
the civilian facilities, since the military nuclear facilities have been kept out which
include the power reactors the fast breeder reactors, the prototype fast breeder reactors
and linking facilities-upstream and downstream. Having said that about the additional
protocol, an additional protocol will also be signed. With IAEA again that arrangement is
there also for the other nuclear States. That additional protocol which India will sign will
not be the same as a non-nuclear weapon State. That I would like to assure the House
that the discussions are on between India and the IAEA on this safeguards agreement and
additional protocol in any case would follow after safeguards agreement have
been concluded.

it fefasa fig: A diea * AR & ... (au ). ..

SHRI ANAND SHARMA: Sir, I strongly object to this.
sft fefrasra fag: ey eled * AT B B ... ("I ). ..

sft wwmafy « * sufaamsicst € 9 expung B SR

SHRI ANAND SHARMA: Mr Chairman, Sir, I say with full sense of
responsibility and I must remind the hon. Member that there is a dignity of this House. I
am responding and I understand...(Interruptions)...Sir, I would like to submit one thing,
what I am stating is with a full sense of responsibility. I am not unaware of the
Parliament's rules and procedures and the Ministers' responsibilities. I entered Parliament
in 1984 before you entered Parliament. So, don't try to teach me.

SHRI S.S. AHLUW ALIA: Sir, what is this? ....(Interruptions)...
MR. CHAIRMAN: Please take your seat.

*Expunged as ordered by the Chair.
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SHRI YASHWANT SINHA: What is this? ...(Interruptbns)... The Minister of
this Government is behaving in a most ....(Interruptions).. I8 T8 e
...(FALH)... T T B T &l ...(FTLH). ..

SHRI SANTOSH BAGRODIA: Let him complete ........... (Interruptions)...
Let him complete ........ (Interruptions)...

SHRI YASHWANT SINHA: Sir, day in, day out in this House they are
behaving in the most ....(Interruptions)... We cannot tolerate this
....(interruptions)...

SHRI ANAND SHARMA: Sir, you have to protect the Minister when he is
replying ...(Interruptions)...

SHRI SANTOSH BAGRODIA: Let him complete.

SHRI MOINUL HASSAN: Sir, he should complete his reply first.
...(Interruptions)...

SHRI ANAND SHARMA: I know what your intention is. I am aware of
that.

MR. CHAIRMAN: Please put the second supplementary.

SHRI ANAND SHARMA: Sir, I have to remind the hon. Member that I have
replied to his supplementary. He has a right to pur another supplementary and
then the other Members will put questions ....(Interruptions)... and 1 will
respond accordingly to the other supplementaries.

SHRI YASHWANT SINHA: But it is not upon the Minister to threaten the
Member and impose seniority. What does he mean? #31 &I R 2 fe
. (I9YTH). ..

Nt FuTaf : R HBT HA SN A L (=AU, IRIT, T S A B &, S
IR BE T ...(FII)...

it deraa Rywgr: Fwrafy S, o9 IARAT 7, ovR & ffaory s St 7
DY TTedd Wt ®8T &, T 3T I expunge P NEL R ...(Interruptions)...

but the Minister cannot threaten the Member and impose his seniority. What
does he mean? ....(Interruptions)...
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MR. CHAIRMAN: The matter is over ...(Interruptions)...

SHRI V. NARAYANASAMY: He is accusing the Minister
(Interruptions)...

it deraa Ra=e1: 921, I8 T8 AW, 9§77 YAH T8I © ...(FAU). ..
ST A7SHl # AT, A dled, 89 75 JelTH T8 © ... (FGLM)....

SHRI SANTOSH BAGRODIA: What is wrong in it? ...(Interruptions)...

SHRI DIGVIJAY SINGH: I am prepared to raise a privilege
...(Interruptions)... He is* in the Parliament. ...(Interruptions)...

it uTafy : 3T question B AT ... (TE)....

SHRI V. NARAYANASAMY: Don't use any unparliamentary words.
...(Interruptions)...

it Tafay : T question HR AT ...(ILT). ..

st geiga Ra=eT: 97, YgHES) S99 91 AeHq H AU, Ol RAT TITFHA
I IR B Y ..(FAIH)....

MR. CHAIRMAN: Please put your second supplementary.

SHRI MOINUL HASSAN: Let me be allowed to put my second
supplementary. Sir, my second supplementary is...

ot QuTafy : My STl SAfTUI, U Hier frer a1 ey are T,
PHE QI ... (FFe™)...

it Rfasa Reg: Bfaes wew o v &9 ) LL.(@agrE)... [ am

ready to face ...(Interruptions)...

SHRI C. RAMACHANDRAIAH: Please tell the Minister to be more
restraint. ...(Interruptions)... This sort of ...(Interruptions)...

SHRI YASHWANT SINHA: He is misleading the House.
...(Interruptions)... India is going to nuclear protocol ...(Interruptions)...

SHRI DIGVIJAY SINGH: Let the Minister reply. ...(Interruptions)...

*Expunged as ordered by the Chair.
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SHRI MOINUL HASSAN: Sir, my (a) part of my question is: Would the
Indian civilian nuclear programme come under the IAEA safeguard regime as that
of a non-nuclear weapon State? My (b) part of my question is: Would the US
also have the right to send its own weapons inspector? These are my two
supplementary questions.

SHRI ANAND SHARMA: Sir, just for the benefit of all the Members of the
House and also the distinguished former Foreign Minister, Yashwant Sinhaji, I
would like to say that we are in the process of negotiating with the IAEA an
India specific safeguards agreement. Secondly, I would also like to make it clear
that there is an inter-locking mechanism, when we sign the safeguards, which
will ensure not only fuel stockpiling, as I said, uninterrupted supplies but there
will also be trilateral agreements which the United State of America will have
with India and the IAEA. Having said that, with regard to inspections, those will
be only by the IAEA; the Safeguards Agreements will be with the IAEA and
only for the civilian facilities. The determination is the sovereign determination
of India. It is the scientific community which has decided upon the separation
plan and identified those facilities which are civilian and the other facilities which
are strategic so that India's strategic programme and the credible minimum
deterrent is not undermined in any manner. There will not be inspection by any
other country. It will be with the IAEA. That is what I wanted to say.

SHRI YASHWANT SINHA: Sir, the reply says in the last sentence,
"Further the Bill reported out by the House International Relations Committee
is still under consideration and, at this stage, it would be difficult to predict the
language of the final legislation including any reference to the Safeguards
Agreement." In the night while we were sleeping, the American House of
Representatives were working, and they have finally passed the Bill which had
been approved by the Committee. Now, Sir, we are all aware in the
Committee's Bill, there were certain conditions which had been imposed in the
'operative part of the Bill' which are regarding determination by the U.S.
President, which are regarding reporting by the U.S. President, and one of the
conditions, for instance, which is incorporated in the Bill is that India shall not
detonate a nuclear device. So, a voluntary moratorium is sought to be converted
into a legally binding obligation in perpetuity. I am just mentioning it as one
example because there are tens of them. Now, these are humiliating
conditions
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which are attached to this Bill. Sir, we also learn that when the Prime
Minister visited St. Petersburg for the expanded G-8 Summit, he met
President Bush, and according to reports and according to his own statements,
he expressed India's concerns about the two Bills to President Bush. We were also
told by the spokespersons that President Bush assured him that the goal post
would not be shifted. But if the House of Representatives had adopted the Bill
as it is, then the goal post has not only been shifted but, as one commentator
said, it has also been taken out of the stadium. Therefore, I would like the
Prime Minister to kindly inform the House what his discussions with
President Bush are, what concerns he has expressed to President Bush and
what the response of President Bush is, and whether these concerns are
reflected in the Bill which has been passed by the U.S. House of
Representatives.

THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Chairman,
Sir, I should like to make it clear once again that whatever takes place within
the framework of the U.S. legislative process I think, I cannot influence the
U.S. legislature, we have entered into an agreement with the U.S.
Administration. The parameters of that Agreement are the July 18 Statement. It
is for the United States Government to ensure that while we perform our part of
the bargain, the U.S. Administration also uses all its influence with the
American Congress to ensure that what is contemplated is within the
parameters of July 18 Statement, it is certainly true that in the Bills that were
before the Committees of the House of Representatives and the Senate, these are
elements which are of concern to us. And adequte representations have been made
to the United States Government. And, I spoke to President Bush himself.
Now, I have an assurance that the United States Administration will do all it can
to ensure that the parameters, the goal posts of July 18 are not tampered with.
Now, the US legislative process is still on. The House of Representatives may
have taken up a Bill. There is the Senate Bill, and when there is a difference
between the two Sills, there will be a reconciliation. I cannot say that I can
predict what will be the end product of U.S. legislative process. All I can say
is, if the United States legislative process leads to an end product which is not
consistent with what we have committed, that would be the determining factor
of what we can do with it.

MR. CHAIRMAN: Shri Amar Singh. ...(Interruptions)...
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SHRI YASHWANT SINHA: Sir, the end product has come,
...(Interruptions)... Sir, the end product has come in the shape of the House of
Representatives Bill, and that is why ...(Interruptions)...

DR. MANMOHAN SINGH: This is not the end product.
...(Interruptions)...

SHRI YASHWANT SINHA: And that is why I asked specifically, what is
the response of the Prime Minister to that?

DR. MANMOHAN SINGH: This is not the end product. As I said, once the
House of Representatives passes, there is a Bill which is to be voted in the US
Senate. There are divergent elements.

SHRI YASHWANT SINHA: That is worse.

DR. MANMOHAN SINGH: It may be worse. But, I think, we must have
patience. We have not, signed anything. We have prepared a separation plan. The
US commitment is to get from the U.S. Congress the waiver permission.
Now, that process is still not complete. Let it be completed. Once it is
completed, we will then determine whether there are elements in it which go
beyond what we have committed in July 18 Statement. ...(Interruptions)...

#t oFR Rig: A ot S, 98 —9gd g=gdrs | gerHEl Soff |
T IR < §Y He b Sl sifer oty g, 99 oy F YR TR
IfE argpa B a1 (i < 3R wicrget 819m a1 < § 59 fare # 781
ST ArEdl b Ml UIe d GUT & AT IW IWSHR q8x B fadr AT &,
AT ¥ U dasaelia ge1 § O o |y <w [&Afa 5 98 9ue |
Ryarar srrs <o &, Ryarg S &, 9re 9 aradell <o 8, @18 Wk
ST el B, ATe ArSarel urdi 81 AR Are 37 eq9 & A1l 8l °are
Ay <2 & A1l Bi- A |9 AN 59 4wy R [&GRd €1 a1 a1 wreg verd
H3A S, H AP TS1 A BT §, 984 MMaR Bl § AR SAD! aTd BT
URT TIIR HRAT §, oAl $HD Q- fagarqde be-1 darsdl g &
S e & 9l T, BIUF b 37ATdl, 39 Y IR UP WX 4 I 72 ©, ql
T 3 A b HUR BIS WS Bl RSATG B & o7 a8 dUR 872

it gurafa : v HRU
ot 3R Ryg: d1fes Fa< &t Yg=13it Bl Udhe fhar S Jdh|
it gurafa : v HRU
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SHRI C. RAMACHANDRAIAH: Sir, that is the question.
...(Interruptions)...

2t o= g : I8 v © o a1 RSlrege™ & forg a8 R 8?2
it AN arTSIfeAT: I8 FATET TS Bl .. .(FAUH). ..

2 3R g I8 9dvad H¥ AL 82 I8 U § WIs, o9 IR Al TR
2 ...(FIY).... STaTq SIRTT 3md RSeyerd &3 1 781 ? ... (Faem). ..

it wurafy: 319z g S, I8 59 9 Raes T81 21

it R fg: garSIardt udl, 491 BIRA @ Uit ... (@aHH)... I 99
Rireger =red €, o9 aargy, Refege™ B3 a1 T8l B33 ? 319 qe Hi
HIGAIAT BT MG HNI ...(FGLT)....

SHRI YASHWANT SINHA : This is a specific question. ...(Interruptions
) ... This is a specific question. ...(Interruptions ) ...

st ey : 9f3y-9f3v) ... (z@am). ..
2t Feiga Ri=en: S=iv Wb wad g1 &l

SHRI C. RAMACHANDRAIAH: Sir, even for the question-answer, they
are opposing. ...(Interruptions)... This is something ...(Interruptions)...

ot gurafy: I8 s9Y 99T T87 21

ot A R1g: 98 o8 < 39 9 90T 981 21 .. .(FauH)... S0sodo w7
<, PoSi0Yi0 BE < & ...(gaurd)... 9 ToId 91d BEl 8, Dls B8 < {6 49
TeTd HET B

ot UTAfa : M9 7 TAT T8 BET B ...(FIYUTH). ..

ot 3R g §9 o/ 919 981 BBl ® ... (FFYH)...

3t HTARY : #9379 DI gorord & off FIvET Y B ...(FAUH). ..
it 3R fRrg: 98 ueH © W)

it gurafer: I8 59 9 & geT 981 81
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oY 3™ g I8 <9 BT 9T 81 I8 U © ...(FAYH)... Jel U9 2l

SHRI C. RAMACHANDRAIAH: Let the Minister give the reply
..(Interruptions)...

st 3™ g 920 S, a9 <1 .. .(FAYTE)... I IS DI AT 2l
it wwrafay « I8 S, aifere) (=g ..

SHRI C. RAMACHANDRAIAH: This involves the prestige of the House.
..(Interruptions)... Let the Government come out with a reply.
..(Interruptions)...

ot ATy : 3T Ared R 7 ... (FAUH). ..

ot s Rig: 9%, I8 9T @I SMarst Bl ...("AUF)... I§ FeT B
AMATT Bl ... (FAH)... AIBIME P Tl el el ST Fdhdl |
..(STALT).... ATHUATE! BT AT €N ISl ST FHal | ...(FaYH)... § 9gd
IR e gl ...(FFgH). ..

Mt gumafa: 9y 99w, smu Ifeul ...(a=@aum)... Ifsy, dfeul
..(FALH)... 3MIHI HWIIT & Aq1?  ...(FIIH)... Th HFc]
...(FIYT). ..

it ore R : 91 U © 5 I e g & Sreldl YR1 We =redl §
5 weT W 59 A9 R WY ST B ...(FagH). ..

s} Ay FETSIfean: 9y, .. .(Fau ). ..

ot wuafd: 37 i S L. .(FAUH)... 3 Sl < & § L (Fage)...
319 Wl T IET § ...(FAUM)... H 3d Wl T BT §I ...(FIGH)...

it 3R g 981, 8, STavew T8 .. .(FAYH)... DI JI¥e! 78]
2l ...(FaUH). ..

Nt guIafy : 7Y 9e, L (FAYU)... T8, A8, 72 b B STwYd
g 81 ... (Y. ..

it 3 Rig: 89 ar8d 81 3R oy |t =r8d &, Al Y Wi Imfie 81 s vl
...(FAYT)... EH Ig ATE Bl ...(FTYT)...

it gurafay : ve e, g7 <fifSTel L. (aaum)... v fiFe, g9 il
...(AUF)... ¥R (8 SN, U fiFe, g il ... (@aem)... 3FR MY
ERl

10
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Fegd 9 Relcs Afterdiedt ddwed o3, @ § o7els &Y g1 I8 S8
Reics 78l 81 ...(@aem)...

At U @RS [HfG S, § wed § $o FEar aedl § |
...(IYF)... GUTafr Sff, § ¥e1 d B Hel Asdl gl ...(FIIF). ..
JUIRT S, # gel e I aig e gt g | LL.(@agr)... 3
YDl Ae o @rEd § 6 999 gsarget dHct o HifeT |
...(FILT).... FHYRT ST, ...(FGEH). ..

SHRI C. RAMACHANDRAIAH: Whether the Government will consider
for a resolution ...(Interruptions)... Let the Government come out with a reply
...(Interruptions)...

st QuIUfy: 39 9 Tg9HC T Sad SM? .. (FEY™)... 99 AdaeY
3MYDI ST <, AT MY fHaa! GHAA? ... (). ..

SHRI C. RAMACHANDRAIAH: They can say that they don't have any
reply on this ... (Interruptions)...

siwcht oA @RS F9afa S, § 9gd faTuar 9 e e fear
grel gl ...(Fae ). ..

SHRI C. RAMACHANDRAIAH: Cannot we even put questions?
..(Interruptions)...

S I FRIST: U HAC ®iBY | ...(Faem). ..

st sy frE: W) &9 ausT MSTH =IfRUl ... (FIUTH)... BH IS
qreaRrd vl ... =aem ). ..

it urafa: Micaed o e 81 8 1...(Fagm)...

SHRI C. RAMACHANDRAIAH: Sir, this is the Question Hour. It is the
right of the Member to elicit information from the Government.
...(Interruptions)... The Parliament expresses its inability ...(Interruptions)...
We want a reply ...(Interruptions)... He has posed a specific question
...(Interruptions)...

sft orav fE: 9, ug ve Wiifhe wvay 21 ...(F99)... $9 U 89

IO AEd € ...(hAH)... $9 8 UX &9 99 Yooy a1gd gl
...(FIH)... & w4,

11
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AR el o B9 BT YSIeged a18d 8 ...(JqeM)... 89 9879 H31 Sff
1[99 B 8, STD! gooId R ol ...(FIAGH)...

it gurafy : <RIV , I8 39 Rvad I g=g 8] 21 ... (Fadg™)... 3T
RICTR aTd AT A18d 8, Al d1d B SAl1o7g, o1 B MU 78! 81 oAb
FITIT P q1g 1 3T 8] B Fbd | TR | ... (FIL). ..

siact guAT @RS 99afa of, § arg e @sd § 6 e
TSATgON) HHST B AT § T8 @7 17 o1/ ...(FILH).. ..

3t Quraf : TR | A S L (@age). ..

SN G I I8 GHAT (a1 o1 {6 59 avE &1 U ywIg 8

MY ... (FAIH). ..

Y e e : 3% & AT W gI ® L..(aUT).....

MR. CHAIRMAN: Please take your seat...(Interruptions)...

2t 37X g ST F AW W gall € ...(FAUM)... FIR & ATHA |
g3 &1 ...(FALM)...

SHRI C. RAMACHANDRAIAH: Sir, it is in the interest of the nation that he is
putting this question ...(Interruptions)...

it UTARY : g3 Bl ... (FAYT)... I8 Il HYHR & AHA H 3R 3IFH &
A | I AHEIIT §37 I, oIfdh] 98 819 &I g9l & MUR Y 71, qfch
EHY & d18% doHY g8, AP IMUR U YFd 91 gl AT 98 eyl
.(FAYF)... 91§ H I Dl MURd T Bl dAfdd gHd H AT |

...(FaEH)... afIql .. .(FFHH). ..

SHRI C. RAMACHANDRAIAH: Sir, it does not matter whether it is outside or
inside ..(Interruptions).. The question is specific and related to the
subject...(Interruptions)...

STl AT FWGRIST: HTIRT ST, H Maa! a1 feet arsd € & o4
USATZONI HHST o JIfET 7 ... (haem). ..

SHRI C. RAMACHANDRAIAH: Let the Government give reply to this specific
question ... (Interruptions)...

12
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SN G WRIS: GUaRT S, T e .. (@aem)... |9 o,
IS vsarsost BHET B HifST H .. .(Fadgr). ..

SHRI C. RAMACHANDRAIAH: It is not either SP or BJP
(Interruptions). It is in the interest of the nation.. .(Interruptions)...

T AT SR TR, SIS 3% ML WS gU & 3R I dled I8
Bl ...(FaY)...

St FUTIRT : 9T MY 1A X2 272 ...(FAYT).... ol 3P & 3fAITer
I 3B 2, 39! Al AFART JIAYI ... (). ...i

SHRI C. RAMACHANDRAIAH: It is irony that even the Minister is not able to
reply ...(Interruptions)... They don't want the support of the Congress
Members...(interruptions)...

MR. CHAIRMAN: Please take your seat ...(Interruptions)...
At guw w@Ier: dlogodo w HIET # ¥E T¥ gom o fF
.(FE)...

SHRI C. RAMACHANDRAIAH: You don't want even the hon. Leader of the
Opposition put a question ...(Interruptions)...

st wurafy : ¥ 98 99 99 T, ...(FIYE)... Y ST, wie |
...("9YT)... Lethim speak ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, shall I speak? ...(Interruptions).d &S &,
al...(Fagm). ..

ot gurafa : 3y SifeT |

SHRI JASWANT SINGH: Mr. Chairman, Sir, the hon. Prime Minister
cited as one of the innovative factor, the legislative process of the United
States of America. May I appeal to you, and also, indeed, to the Prime
Minister that what is being voiced here is really a part of the total legislative
process of India. And, therefore, what is being said here and the question is,
my submission to you is, relevant that hon. Member, Shri Amar Singhji,
suggests and puts a query "Whether through the Indian legislative process,
the Prime Minister having cited the US legislative process, will you consider
for a Resolution? I submit for your reconsideration. (Interruptions)

13
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Y ST GBI IAATA: T 3T VAT B9 UQT &7 ...(Fd™)... U8l
ST T g3 87 ....(FAYTH)...

SN AT RIS 3N 81 B (AT 81 ...(FIIF)... ST Ybrer off
9 Y 1 I T QAT B ... (FIIF)...

it qurafa: <fisT 3% IAISHeE 3 S b8+T o1, &8 foar 81 Ta-4e

TS BN, AT BRI ... (L) ..

st M AgH : w9, § MU AegH F A, A FAHHAT SN
IS 90 U &, d $F WG DI bg B MR I A & 98 FdTel 7 AP 8,
T BRI &, 9fch <9 & fRT # &9 IoT X8 B1 39U 3iEX BIg AfhTa ard
T8 8, ®Is urci- Wifafeaq & arq 781 §1 g4 g wR # au Refde
HATd YO B 8, D! WIa1 SI Al 37T 5 B, i [Uwel Arel 29 Jelrs
P, I am quoting from your statement, Mr. Prime Minister. In your suo motu
statement you say, I quote, "We committed ourselves to separating the civilian and
strategic programme. However, this was to be conditional upon and reciprocal to the
United States fulfilling its side of the understanding. Steps to be taken by India would be
conditional upon and contingent on action taken by the United States." You further said,
Sir, I quote, "Before voluntarily placing the civilian facilities under IAEA safeguards, we
will ensure that all restrictions on India have been lifted." However, Sir, this is a question,
both the versions of the Bill—one approved last night by the US Congress, and other before
the Senate—stipulate that India has to negotiate its agreement with the IAEA before
the final agreement for transfer of civilian technology is passed by them. So, have we
not already violated the suo motu assurance that the Prime Minister has given?

DR. MANMOHAN SINGH: Mr. Chairman, Sir, we have not violated any
assurance that I had given to this august House. We have made adequate
representations to the US Government. Let that process be completed. I will come
before this House, if there is any departure from what I have said, then, the country, as a
whole, will have the full opportunity to make up its mind. Let the US process be
completed.

SHRI SITARAM YECHURY: Can I ask one more?

14
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MR. CHAIRMAN: No; no. (Interruptions) Next question. (Interruptions) Next
question. (Interruptions) Question No. 62, Shri Sanjay Raut. (Inferruptions) Next
question, Shri Sanjay Raut (Interruptions)

DR. MURLI MANOHAR JOSHI: Sir, just a clarification on the statement of the hon.
Prime Minister. Does the hon. Prime Minister know that once the US passes a law, all the
bilateral agreements are superseded by that law. So, from 18th July, 2005, the joint
statement will be superseded by the American Law. That is the catch in it. Will the hon.
Prime Minister clarify on it?

st gurafy : 81, 98 | TRe WIET | .. (FAYF)... TR FTIA|
...(FAYH)... TRS T -62, 2N IASTI ST | ....(FALH)... 2 I
IS4 |

#ft Refasra Rre: 9=, v qard go=1 @g i e a-a gerEE
q4ed g S 9 @'l ©§, S 99 W H S9dl gsel arsdl gl
..(TALT). ..

St FUTAfT : TS | GAX FITET UR SM1SY | L. (FAUM)... AR T
...(TIYT). ... 37T HeT a1 &1 A1 S FITa UR | ...(FqeT). ..

#t fefaera fre: 9=, U U7 | @IS, U& U | H % 98 qor arsd
gl ...(@agm)... |3, 37eT fiTe § W B W L. (FagE). .

it warafy: 78§ o T8 B @ Z) ...(Hau™)... § TS T8
B BTl ...(FqHT). ..

SHRIMATI BRINDA KARAT: Sir, I had given my name for this question

SA I [ *

ot UTIfd: Te & U9 U IMYT Tl B AT B, AT FTIT BId HY
forar T _1 ... (=@agnE). ..

st wnfee Rifgw!: *
st gurafa: 98 99 e Bl ... (F@ag). ..

S I RIS+

*Not recorded.
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SAfT a1 Hrea:+

S AT WIS

S10 Yot AR Siren: *
ot aeiaa fa=em:

SA I [ *

2t URY : $B RPIS 4R 1 S &M &l ... (JGIM).... U8l ISP
FITIT RT B ARAT | ...(Faegm). ..

SAR GIAT TR : R FIHAT S &7 IS 3997 § A & IS A
T -3ATHT B Bl

(AT $B A G WS4 4 8% 9 M)
sft 3 RiE: &9 ft % - 3T AR £

(AT PO AT G 61 | FIE¥ I T0)

MR. CHAIRMAN: Next Question, 63. ...(Interruptions)... Question No. 64.
...(Interruptions)... Question No. 65. ..(Interruptions)...

SHRIMATI BRINDA KARAT: Sir, we want that the Government should give us
an assurance. ...(Interruptions)...

MR. CHAIRMAN: That question is over. ...(Interruptions)...

SHRIMATI BRINDA KARAT: How can that question be over, Sir?
...(Interruptions)... It is a serious matter concerning ...(Interruptions)...

MR. CHAIRMAN: It may be a serious matter, but I am sorry
...(interruptions)...

SHRIMATI BRINDA KARAT: Why can't the Government give us an
assurance? ...(Interruptions)...

*Not recorded.
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MR. CHAIRMAN: The Government is not under my control.
...(Interruptions)... 1 connot dictate anything to the Government.
...(Interruptions)... 1 cannot dictate anything to the Government.
...(Interruptions)... The Government is here. ...(Interruptions)...

SHRIMATI BRINDA KARAT: Let them give an assurance to the House.
...(Interruptions)...

MR. CHAIRMAN: Question No. 65.

SHRI MANI SHANKAR AIYAR: Sir, Question Number 62 is there. He
had raised a point. I presume, it is there on the Table of the House.

MR. CHAIRMAN: Question No. 62.

Sports infrastructure in rural areas

*62. SHRI SANJAY RAUT: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether it is a fact that there is acute shortage of sports infrastructure
facilities in rural areas;

(b)if so, the reasons therefor and the steps taken to start an effective
programme for youth of rural areas; and

(c) the details of the schemes under which financial assistance is provide
for the promotion of sports in the country through NGOs and performance
review of such schemes, particularly in Maharashtra State?

THE MINISTER OF PANCHAYATI RAJ AND YOUTH AFFAIRS AND
SPORTS (SHRI MANI SHANKAR AIYAR): (a) to (c) A Statement is laid on
the Table of the House.

Statement
(a) Yes, Sir.

(b) As 'Sports' is & State subject in the Constitution, the primary
responsibility for the creation of sports infrastructure facilities throughout
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